
Re. Disruption in JULY 18, 1979 supply oj drinking

SHRI SAUGATA R O Y : Sir, the
Minister said that by 12 O ’clock in 
the night water Wi>uld be available. 
But there* is no water. Hence the Cen
tral Ministers are not capable of running 
this Government. (Interruptions).

SHRI EDUARDO FALEIRO Mr. 
Kaehwai’s distributing water in the House 
is trying to turn a very serious situation 
into a joke and adding insult tojinjury... 
(Interruptions)

SHRI G. K. CHANDRAPPAN : It is 
improper for a Member of the Hoose to 
bring water here and giving water to the 
M-mbers of Parliament will not solve the 
problem as the people outside are suffering 
because of no watc*. So, water should go 
to the p-ople and water is not a privilege 
of th- Monbsrs. (Interruptions)

SHRI K  ANWAR LAL GUPTA : 
(Delhi Sadar) : Sir. may I make a
submission ? (Interruptions)

SHRI KRISHNA CHANDRA HAL
DER : Nt> water. No House. You
adjrirn th- Hoi»“. .(Interruptions)

M lt. SPEAKER : All of you may 
please sit d m  I will hear you. 
(Interruptions).

SHRl C. M. STEPHEN (Idukki). 
Mr. Speaker, Sir, I Wish to make a sub* 
mission. My point is this. The Minister 
had made a statement yesterday that water 
will be made available by midnight. Now, 
he has adi-d insult to injurv. He said 
that by midnight water will be made avail
able. But it has not been mad'* available. 
He knew that the House is assembling at 
11 O ’cl >ck He owes a duty to this 
House to come ana explain as to Why 
water was not made available. I say, 
he ha* add-d insult to injury. What he 
bat dortr is an insult to the House. Hr 
has committed a breach of privilege. 
Under the circumstances, it is better, 
Sir, that you adjourn the House so that the 
Minister may come and explain the posi
tion to the House. That is the vubmission 
I wish to make to you.

SHRI KRISHNA CHANDRA HAL- 
DER : This is our demand— water
should be sujLjplied immediately.

SHRI C. M. STEPHEN : The House 
proceedings must start only after the 
explanation from the Minister comes. 
We can und-mand the situation. The 
Minister should rorrie here and explain 
to the^House whv his commitment could 
not be carried out. You Will have to 
take him to task. Sir, as an iftd;ration 
of the displeasure of the House against the 
Minister, please adjourn the House j and

W a te r  i n  D e lh i
we will wait till the Minister ccmes and 
makes a statement in the House. The 
Minister should come and make a state* 
men* to the House,

AN HON. MEMBER ? Please ad
journ the House.

MR. SPEAKER : I am prepared to
call a meeting of aH the leaders now, 
along with the Minister.

SHRI KRISHNA CHANDRA HAL- 
DER : I want to make a submission.. 
(Interruptions)

MR. SPEAKER : I have sent for the
Minuter.

SHRI EDUARDO FALEIRO : The 
Minister has not come. What is this ?

MR. SPEAKER : Mr. Mohaft Dharia, 
have you sent for the Minister ?

THE MINISTER OF COMMFfcCT, 
C IV IL SUPPLIES AND COOf*FRA- 
TION (SHRI MOHAN DHARIA) : 
Mr. Speaker, Sir, We have sent for the 
Minister. But if  you adjourn the House 
we have no objection.

MR. SPEAKER: All right. We will 
adjourn for half an hour. Meanwhile 
we will get the Minister.

SHRI A. K. ROY : (Dhanbad) -
You please adjourn the House till watrr 
comes.

MR. SPEAKER : We will meet afu r
half-an-hour.

it* 116 hr*.

The Lok Sabha then adjourned till Potty-six 
minutes past Eleven of the Clock.

The Lok Sabha reassembled at forty-eight 
minutes past Eleven of the dock.

[Mk. Sp e a k e r  in the Chair]

STATEMENT RE. DISRUPTION IN 
SUPPLY OF DRINKING WATFR IN 

DELHI
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SHRI STKANDAR BAKHT : My
u«x*dition*lapo!ogy to the House is there. 
I  thought that I should be here at ia 
O’clock thinking that this question will 
be taken up after the question Hour. I 
realty express ray regret for my not being 
hettiat ri O'clock. Then I was ako busy 
in trying to make arrangements by which 
the present position could improve. 
Yesterday T said that the Municipal Cor
poration of Delhi expected that they Would 
bf* able to put the matter right by mid
night yesterday and the Army technicians 
Who had been put on the job put the 
nutter right to the extent that they could 
in the Plant. Now, at the moment we are 
producing 50 MGD Water from Wasir- 
pur. This is according to the information 
I have received to this time. We arc also 
producing 39 MGD from Haiderpur and 
54 MGD from Chandrawal.

We could repair the sabotage in the 
plants by last night, but the latest sabotages 
that have taken place in the supply lines 
are Widespread This is the most un- 
f  rttunite part of it. We arc trying to 
locate i t . . {Interruptions),

j jm  em  n w  ( ^ m )  : ftp*

: 5 —

^snftrrowriTfV (*njTt)
t o  3 vw  *twt |  t . . . .

<«PWR)

Mr. SPEAKER: Please allow him to 
'make the statement.
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M  •. SPEAKER: You do not want him to 
make a statement,
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Water in Delhi
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SHRI VASANT SATHE (U ola): 
We cannot move without water. We 
nrr'I water. (Interruptions)

MR. SPEAKER : The more vou shout, 
the more water you will require. 
(iHUrruptutts)

m M  VASANT SATHE: Unlesi He 
does something about it* it will heceoie 

very difficult.
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MR. SfEAK Eft t I haw already dis
cussed the matter with him. He if trying 
to do something.

(Interruptions)

MR. SPEAKER. He is arranging it. (jntenuptions)
.SHRI VASANT SATHE: He has not 

done anything about it.

MR. SPFAKER: He is dnng it now. 
(InUrrtptions)

MR. SPE \KE R : He has promised mr. 
{Interruptions)

MR. SPEAKER : He is trying to make 
It available immediately.
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(W5TTO1ST)

SHRI SIIYAMNAND-VN MISHRA 
(Brgusarai) : it is quite obvious that we 
have An administration which is sans 
altertm-ss, sans vigilance, sans any sensi
tivity to the human suffering; and 
therefore they have been sitting qui< t for 
the last 48 hours. Did they not have 
any proper intelligence, in time, to prevent 
this tragedy ? Therefore, the*)' are clearly 
answerable to the country and to all of 
us. Now, thete should be no sitting of tl < 
House till the Minister is able to restore 
water. I/'t inc make it clear that wc are 
not prepared to allow the Home to con
tinue to function till we are able to get 
water. The Minister has not been abh 
to assure us wnen it would be possible

* to restore watei supply. He simply says 
to us that he would be carrying water to 
our homes in tanks; that is not satisfactory. 
We are not able to meet our basic needs
as normal human beings.....................
(Interruptions)

fft itac T "  ; **** J
«$ *(pr <Wrr farftr |, |  f t  ftwft ♦
f t # » W # « n # 9T f f t w « r | «  
f r f r | f t ^ « # t w « T # s r | i  1* f * n  
iS i^ r  ftwr % ,*  *%  &  m  *  * * * r  W »

jsvjtvssSf& w
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WAS* v? I fiW Jt f w  *HT 
f a  w# ♦ ftwrw % ww 
wrU^i ( w w ) « « r c ^ f r t i f ^ c p w p r ^  
ftrarft *mc ffrr $, ??r gft ffrwr
«*rif(C * ^ n̂iwrr f  fV fa ta r?  m&t v s  *ra *irt 
wrif f* ** vs m f a  w
f o i l  1ft #»«fV#(r $ ,  eft $  ftrans ««?r qwrc
#flTi

(Interruptions)

M R  S P E A K E R : I do not think that 
the w irk  can h j  din** piooerlv The 
H 'juw aian-ls a^ onrncJ for t'le das\ We 
m eet In M onday At u  \ .M

**W RI rrCN  ANSWERS TO 
QUESTIONS

Recruitm ent of Pilot* in IA

* 3i SHRI JANARI>H\N\
POOJ \RY-:
SHRI P K  K O D IY W  :

Will tUc* Minister of TOURISM 
AND CIVIL A V I\T IO \ be pleased 
to state:

(\) whether it is a fart th<it th<* Indian 
Airlines recruitment policy has been 
severely mtueisfd bv Pilots both employed 
and unemployed,

(b) wVtner it is also a fart thit the 
Indian Commercial Pilots’ Association 
has threatened strike if Indian \irlines 
m«ket up its shortage of Pilots bv re
cruitment from I.A.F ;

(c) if so, what ae the lequuements of 
Pilots of Indian Airlines as on 40th June, 
iq79; and

(d) how Government piopose to fill up 
these vacancies *

THT. MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTJAM KAUSHIK): (a) 
There has been gome criticism of Indian 
Airlines bv the unemployed Pilots for not 
offeiing enoughte mployment avenues t<* 
them.

(b) Indian Commercial Pilots’ Asso
ciation has opposed anv move to 
induct Pilots ftom Indian Air Force in 
Indian Airlines and have threatened legal 
action including direct action.

(r) The easting strength of Pilots as 
on *mh June, 1973 is adequate to meet 
the requirement foi the current operational 
commitment.

(d) In order to meet future requirement* 
of Pilots, Indian Airline* has advertised 
during March 1979 for the post of Ap
prentice Pilots and selection is in process.

G etda cM M M di by «ntaag» 
D sp m a w a t

82. SHRI G.S, T O H R \ :
SHRI S. R. DAM ANT :

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleasced to state :

(a) whether it is a  fact that goods worth 
crores of rupees seized or coufiicited by 
the customs d**pirtment are rotting in 
various parts of the country;

(b) if so, the details thereof; add

(c) the reiction of Government thereto 
and the steps taken to dispose of the con
fiscated goods ?

THE MINISTER OF STATE IN 
THE MINISTRYO F FINANCE (SHRI 
SATISH AGARWAL) (a) to (c): No 
Sir. According to reports received by 
Government, seised and confiscated goods 
are properly stored in customs godowns 
and apprpriate steps are taken to prevent 
damage and deterioration to the goods 
stored. Stock taking of seized and confis
cated goods in customs godowns has been 
conducted periodically during the las 
three years. Stock challenges and ins* 
pections arc also being conducted in the 
godowns.

However, it is reported tliat m respect 
of some of the godowns of the Custonaa 
(Preventive) Collectorate, Bombay, such 
periodical stock taking was not conducted 
for a few years prior to 1976 on account 
of heavy congestion of uoodsd is in those 
godowns. Appropriate departmental 
action against the concerned officej for 
his failure to comply with rhe mstiuctions 
covering the storate and disposal of these 
goods, has already been initiated

Instructions have also been issued to 
all Collectors to ensure that the prescribed 
periodical stock taking, stock {challenges 
and surprise checks by senior officers of 
t9e Customs godowns are conducted 
regularly.

As 00131-3-1979, the total value of the 
seized/confiscated goods stroed in customs 
godowns !was about Rs. 50’75 crores. 
After a complete review of the procedures 
revised instructions regarding the manner 
of disposal of the different categroes of 
these goods were issued in May, 1978. 
To accelerate the pace of disposal of sei7ed/ 
confiscttcs! goods , further instructions

**Replies to Starred questions for July 13, 1979 were laid on the Table.


